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Petition(s) for Special Leave to Appeal (Crl.) No. 2575/2002
(From the judgenent and order dated 08/ 05/2002 in CRLWP 46/ 02
of The H GH COURT OF DELHI AT N. DELHI)
RAJESH GULATI Petitioner (s)
VERSUS

GOVT. OF NC. T. OF DELH & ANR Respondent (s)

( Heard by Hon’ ble Ruma Pal and Pasayat, JJ.)
Date : 29/08/2002 This Petition was called on for hearing today.
CORAM :

HON BLE MR JUSTI CE G B. PATTANAI K
HON BLE MRS. JUSTI CE RUVA PAL

For Petitioner (s)
M. Ranbir Singh Yadav, Adv.

For Respondent (s)
M. D.S. Mbhra, Adv.

UPON hearing counsel the Court nmade the foll ow ng

ORDER
........ T I J
. SP2

Hon’ ble Ms. Justice Ruma Pal pronounced the judgnent
of the Court.

Leave granted.

The appeal is accordingly allowed and the deci sion of
the High Court is set aside. The inmpugned order of detention
is quashed and the appellant is directed to be released
forthwith in terns of judgnent

. SP1
(Y.P.Dhanija) (Suneet Bal a Shar ma)
Court Master Assi stant Registrar

Non-reportabl e judgment is placed on the file.



